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IN THE CENTRAL ADMINTETPATIVE TRIEJIAL, JATFPUR EENCH,JAIPUR

DATE OF ORDER: }{&| 200l

OA 627/96

Makholi Ram son of Shri Jai Dev FPam aged sbout 22 years,

working as Chowkidar in Employment undsr Garriscon Engineer

Raryalaya, Vota. (MES 1955156), -
«sesBApplicant.
VERSUS
1. Union of India through the Enginesr Chief of

Arrivy Headquarter, Mew Delhi.

Z. The Chief Enginesr Somthern Cormanid, Military
Engineering Service, Pune. ' -
3. The Commander Worlk Engineer (AF), Bhuj (Kutch).
4. The Garrison Enginecer Military Fngineeging

«eee Pespondents.

Hone present for the spplicant.
Mr. Arun Chaturvedi, Counsel for the respondents.

CORAM
HON'BLE MR. £.1l. LGAFWAL, MEMREF (JUDICIAL).

HON'BLE MR. A.F. MAGPATH, MEMEER (ADMIMISTRATIVE).

ORDER

PER HON'BLE MR. A.P. NAGRATH, MEMBER (ADMINISTRATIVE) '
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» The applicant has filed this O with the Prayer that
the respondents he directed to appoint ]1m-to the post of .
Meter Reader within a reazonable time. FRarlier in 1987,
there was a recr 1rm~nr for tws pozts ~f Mzter Peadar. The
applicant, who waz alrezady in the Depsrtment, alsc appear
and he waz placed at =l. no. 6 of reserve list. That panel
lapsed. with the appointment of tws candidatss. The.
applicant agitated the natter before this Tribunal by
filing OA No. 371,93, which waz dzsidzd on 1.11.93. While
rejecting the prayer of the applicant in that OA, the
Tribunal had direcfed ‘the applicant  to file " a
f*p sentation béfﬁre the sutheritiez and the authorities
were directad o conzider the aspect of his inability to

attend the se*eftlun held  in 1993 hecsuze of having
received the Lclrwrﬁm in hisnvillage sympathetically. The
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pplicant has filed thie OA for the reazon that he has not

)

been considered for furither vazancy. He submits that one
vacancy of Meter Feader had been releaged in Bhuj area in
Séptember, 1593, Tt is ztated by the applicant that as per
the direcﬁian of the Trilbanal, he submitted  his
reprezentation but his case waz wot oons 11w ed in the
selection in 1993. He was informed by letter dated 9.5.95
~that his case will be conzideresd sympsth stioa 11; and he

next 1nt~1v1ww for Meter
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will be called to appesr

Reader. Hiz grievance iz that no uppurtunlty haz lLesn given

to him till dste. The ground tzken by the applicant_is that
cne post was released in September, 1992, he should have
been cffersd appointment  and fresh zelection shonld not

have heen held zince he had alrzady been selected in 1837.
The applicant haz referred to the ocrder of Princip2l Bench
of the Trilbunal .in a cass Wirmal Evmar & Another Vs. Delhi
administration ™ & Pﬂother, OB Mo. 363,75%  dzcided  on

30.10.1989, wherein it was held

"That the rule iz ocnoe = person is declared
successful acoo rﬂlrg to the merit list of

£ based on the'

selected lldﬂtes which i
declared numher ox ‘vacancies, the

appointing anthority has the responsibility
to ‘appoint him even if thes number of
vacancize un&ergaes a chanje after his name
has bheen included in the 1list of the
seiécted candidates.”

He has dluu referred o AIR'1984 sSC 1831,

Frein Prakash g. Unicon of India & Gthers.
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U The respondzntz in their written reply have stated

that with the filling up of tws V'bknﬁles in 19927, that

panel had lapsed. The applisant had filed an OA fer the

same relief but hiz ¢laim was rejected by the Tribwnal. It
iz stated that vacancisz are releasec area wize and for the
Bhuj area, on2 vascanoy was rel@ﬁ=@d in September, 19932, The
applicant waz callzd for the interview but he did not
appear, perhaps under =n impreszicn tht he will be offers

an appointment hazed ~n selecticn Juring December, 1987,
For this inference, the respondsnts have referred to the
répr ezentation dated 9.2.95 made by the applicant. Tt has

been =xplained that reserve panel is o be 'operated only
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if any of the szelected candidate failz ko join Auties bmt
in 1937 Loth wacancizs wers f£illad up by the 3selected
candidates and no farther appointment seuld Bz made from
that panel. The respondents have stated fufther that no

vacancy haz aricen after Nowvender, 1933 and the cocazion o
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conaider the applicant haz not ariszen.

3. We have "heard the lzarned  ocoansel for  the

respnnﬂwnt There was none praae;t for the applicant.

4. The fact whether the applicant ooild 2laim to be

LpulnteJ because of hiz name having kesn  placed in the

reserve list of the panel of 1957, had zlready come up for
consideraticn hefore the Tribunal in 02 37193 and his
claim had keen rajected. 30, the cases ocited hy  the

applicant in hiz written statement sre of no coonsequence
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to him. Thiz izzue iz no wmors open now. It anpears that
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applicant in this OL iz now sesking
should have heen congidered againzt ths vacansy  available
in September in 1993, baged ~n thak pansl of 19297, This
ples hac abzc luLwlv no merit and haz already beén réje:ted
by the Tribunal. The re:-undwutr have clearly stated that
after Hovember, 1993, no vacancy has arizen against which
the applicaﬁt-could be zonzidered. In that view, we do not
find any sokatance in thisz application and the same is
liable to dismizzed. The applicant can avail of any nex

opportunity co mllj his way in hiz area. Whensver a vacancy

arises, he shall have to appesr in ths selection procsss.
5.  We, therzfore, diemizs thiz OR a3 without having any

merits. o order as to ~ozte. -

(A.P. MAGRATH) ‘ (S.%. AGARWAL)
MEMBER (RA) . MEMBER (J)




